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q-ce T{-{R tGovt. of I ndia
qqn gq oTr{dr ailgw srqff,q,

s.q.fr*,er+r qEq,fl-ft[-tz {, q"gp;6-16o OL7
Oflice of the Pr. Chief Commissioner of Income Tax, N.W. Region,

Aayakar Bhawan, Sector-L7 B, Chandigarh

-

PUBLIC NOTICE

Applications are invited from practicirrg advocates, having cxperience

in criminal matters, for engagement as Special Public Prosecutors (SPPs), to

represent the Income-Tax Department before the Courts of Sessions and its

Subordinate Courts in Chandigarh and Districts of Mohali and llopar in

Punjab in Prosecution cases. Advoc'ates, \r,ho are enrolled as mcmbe rs of the

State Bar Council and have suffir:ient experience in dealing with criminal

matters, are invited to apply. Preferencc rvould bc givcn to advocatcs having

experience in dealing u'iih income TaxiDirect Tax rnattc:'s. Th'c e!igibility

terms and conditions are as per Instruction No. 6/2016 dated 07'O9.2016

issued by the Government of India. Ministry of F'inancc (Department of

Revenue), Central Roard of Direct Taxes, New Delhi. The terms and

Schedule of fees payable to prosecution Counsels will be a:j p(::r the

instruction No. 6l20 16, F. No. 2Tg lMisclltl-77 l20l1-lTJ.
Copy of Instruction No,5/201.6 can be dou'n loaded from tre wcbsitc

www.incometaxindia,gov,in or m:ry be colltlctcd f'r'om thc O/o t:rc Dt:1lutV

Commissioner of lrrcome Tax (l-lQ)(.Judl.), Chandigarh Roorn Ncl, 104,

Ist floor, Aayakar Bhawan, Sector- 17 l[., Chandigarh on any rvorking day,

during olfice hours.

The application lorrn in Proforma-P I . alongivit]r the neces'san'

documentary evidence, should be submit.ted 1o the O/o the I)r' Chief

Cornmissioner of Income Tax, NWR, Scctor- 17 /8, Chancligarh latest by

13.10.2016 by 4.00 P.M.

(ANU.l GARG)

Deoittv Com.missioner of Inconrc-'kix (|{Q)('ludl')
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lnsiructiori No' ir i20I 6

F.No' 2'i 9,'N'{i-sc' /tvI- 7 7li0 I I - l'I'J
G,>verlrmetrt oi lndia
lviinistrY of Financa

-DePartnient 
crf Ii evenne

Central Board Dii'ect Taxes

' **.=**'',u,.SfJ.?il"':i?*Y--*'r+*{"r'
Nerru Delhi- the 7th Se1:ternberr, 2016

[]:,rlr: { juiclelines fcr cngagelnetrt oi'speei:rl Pukrlit, Pr(}secrtors (sP}'ri) to reprcsent fhe Income

il,rixDeparttrrerrtr,*ru.*Cjorrrtsofses-qionanrlitssuhrlrrlinattlfjotrrts;revisionoftheir
ticlreclulc of fecs *nd r.elatetl ntatters _ instrrlr:|ians regarrnirri;.

:nreitt of Slrer:itLl Purblic or ) by

:.it€ anij it"s sulrc'rclil;iie Cotir se i)sei

;j'.rtl re C-BD'[ on 1he i;nlliect Ir a:iit

lusr ticou No' 1925 ciai;<'i 31'01'li)9-5 in particrrlar' the

li)li liance I'r1' all cot'rcel'ned:-

:. f'rocctlure for engagernent

TIr.: procedrue lbr engagenent oI. Special Prrbli.l Prcrsecutors. relrer,l,al of tlreir tc.rtns. reqursite

:u lit-rcarions and tenns an?.1.-.,rdirions oitheir engagement sl'rall Lre as follcq's:

i.i (]rrialiflrcation of Special Fuhlic Ftosr:crttors

.ln orclel to be eligibie tbr engagelrerlt as an SPP a person should:

t.) bc eligible the coutl as ar 'rrilvocaie atld

[r)l-iar.,eamceofTyeal'saLal\'acticingAdvocate'incriminallllatters'
i\dcquate ,Cling t'iais relati'g to Diri:ct TaYcrs is desirable'

-!,,; llroceclure for engagement of Special Public Froseuufor

(iil: F.r 
'5e 

purgrose 6f eggageinent, rhe CtJlT si-.all r:all for aplrlit:ations in Pt"olkrrrnt'P1' eith':r

tr1, ailvertisen)e1t in local t-rewspapers rr tl'oni Bar i\ssorizrtioti. It slrould' ltou'evet' [re

ensnrecl that the procBSS of enga;lement is tt'l:nsparet.}t and broad ba:;ed'

(b) A fivr:-ruenrber Screeniug Con:mittee' 
CCIT for the prrrpose of evalttz'tion of'

have represeutatives fronl DGI'T (Inv';

shzrll also be parl of the Scre':rring Co

prc)seclltiorl ,r.r-ri.,*., rnay ivork as lr4Jri-rb.;r-Sccrtt:tiy ef 1li: Lrl rmitt'ce' The particulars trl'tlle

applicafits, experiencre in hanrilinl; criuri:ral r:a.ses auci the sLritabilit.v to rept:scni tire

p..sccuticn cases of the Deparnnerlt u'ill be evaluatcd ir;; the (lomnlittee' lt sbalI have

witl: the applic:ants to assess their suitabilit;r fbr the purpose of Llllgagemettt' The

lorwarcl tlie proposal (o the Boatcl.ra'ittr 1is recortlmendati.n al.ng'u'it1 the repofi

of tl.ie Screeninll Comnrirtee anc[ copies ot' a';plicatiotls receive d irr P|ofo|nla P I '

(c,r Tihe First engagenrenroi SPIr shaltnonlirlly be iola.perioil oi'13 n-ronths' Sucli 
'rllgagen'ieDl

rvill 5e r.rr-,.i*.,"5l" ou rcccillt oi'recor'nrnen,Jation of the CjCII'alongr'riillr annutal perfbrrratrce

apprai-.aloncompletiotlOl.l-trstl2nronths<;ftheenqzrgenlEDt.



?-\

2,3 .Rerreu,al of thi: term of €ngsgenlent / perfirrnrance revicn, :

2..].1 Tlte pe:rtbrnrance of thi: SI'Ps shall lre reyierved l-t-,, t5e .jurisclicrio'al
Pr.CsIT/Pr.Dsl'l-/CsITTDsl"l whose cases hirvc br,en ,"or.rentecl b;, the Spp. on an annual
basis anci a re4rort in Profornur-P2 shall hr: sr-itrrnitied to CIT (.ryCCI'f before 3l't lvlav of the
lirllcrlglng )'ear. The CCIT shall subnrit the annu;rl pertbrmanc:e of the Spp Iprofonuu-n; to
the lJoard io as to reirch belitre l0'l'June o,.{l1g vg',1 

:

2..3.ii 'I'he CCIT shall subrnit:i proposai fbi'ren,::rval of periocl ol'engagerrrerrt to the B.o,.rr.t-l ar lensr
thret rnonths befolo tlre expiry of the t*rrrn. if ihe per.foimance ol the Spp is fouud to be
satisflactory. The perforntance :"ppraisal sl Lr-rrrlcl be sentaion,: r.r,iih the propciszrl in proforml_
P.l. The renevval of the tenn shall normal[1' be ,fur a period 1ri'3 years.

.1.4 Allocation'of cases to Special Public Prosenrfor* ,

'l'lte CCIT shall br: tile ovelal! in i'ltarge of eiilire pro-sccntion :,vorJ( on behalf of tlie, Incorre l-a>r
I)eperrtnrent irr his Regioir. Work alloc:'rLion aD)ongst the SPPs in a irr'. CCIT Itegiorr shall be d.ne b_r,
lhc (ICIT/DCIT. However, a oop.v of rhe list or SPPs ancl the r:a:;es assigned io them shall also b<:
tbnv:tcled to the CfT (J)/Addl CIT (J),/ 'fechni,:al in the Oio tlie Pr. CCIT for rnai.tainins zr

.:entralized databirsc for prosecution cirses in the Ri:gtolt.

i'-5 lf e'nrinatio' of e.gilgcrne.t/rcsig'ation/e-upirw oJ ter-rn

i-!i,-'eneagernent of SPP can be terminated rrrough rvrinen inrimation hy either sirle u,ithorrr
rssigiiiug an,\t reasc)ll.'l-lte CCIT is autltoriz-ed to at:t on behaif of the departrr-ient for the prrupo5g. O.
t;xpiry of'tlie ternl or teltDinatiou or rcsignation. llLc SPP shaiI inrrlecliatelv halcloyer t6e briclb irnd
r:thr:r lelatecl papers tcr the Pr. CIT,/Pr-. Dl.frCIT;,DII concerrrecl or ihe otirer Spps lrornirrateri lrv rite
t 'Cl'I lbr the ptttlrose arud the pending bills ol'tlie SPP sltouid Lre seltlec,l r.r,ithin tluee nro,.th, of tn"
t'nc! o(-tlre tenn.

,,,6 Outies of the Special Public l)rosr:cufors

[rLriies of the Special Pubtic Prosecuiors shall inclucle:

(i) '[cr re]rresetrt the De1:artnlent personally iind el-tbctively in cclduct rtl'lrial fbr Dr.osecutiorr
inatters in the 'lr-ial cour.ts/ Ccrur,ts of Slcrssicut.

(ii) To girr,,-. opinion rvhen it is .sLrught aboul tlte t'easibiliq, 01. t'iling a prosecutiou case cr al.rv
other proseclrtion matter

(iii) fo drai't complaints and i.tssisi in cornpliairce of the teciurir.;:Ll r.e(luircmen1s.
1iv'.1 To intinrate trritninal coniplalrt nunrber ti. tlre offrccr conci:inerlj complailalt.
tr') -Io intintate the Assessirig OtTtceli officcr concerncd al,r.rr-rt the ouic:ou'ic of each hearing

and the date of'nexi liearing, inr'recliatel'atter trre heariug.
{l'j.i To assist tlre vvitnesses Lrf the Departmeril belble their eviilen,c.:s aurl guicle thern in firci.g

cross exafllination. 'l'he SPP shotticl prr'pare each r,r,iuiess ancl its itatemeirt in slch a
ulailller tltat tllere is con-qistency in the sta:rcl of tlte Departn]ent.

lvii) 'fo appl1" lol the certifieci coi--ry rvithin -i da!'s of'the judgement arrcl clelir:er. it to the pr..
t'IT,'Pr:. DI-fiCIT/DIT cottcetred n'ithin it) iia-ys (.exclurlirg the linre taleel Lii, tjie Courts.i.

(r'iii) \,fuhen a case represertecl bt,trim/her is ciecideil againsi the Departrneilr. ro;rppl_v t'br
certified copy of the.iudgntert t:rriihin []rr.:e r.r'olking riays of n,'onciu,rcemept anct give his
opinion legarding the advisabilitl' of'filinrl an ap.'peal agailst srich a decisii''n q,ithjn se'cn
clays of talting clelivery. Irt oiher cases alsc.thc -*arne time linriis shall be alplicable. th'uglr
opinion rvill not be reqrrirecl;
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,,1

.ii.x) 'l'c-r 4r-aft revisigr1 petition, il'reqr-rirecl or to ilraft reply ro thr: revision petition, if pref-errecl

br,'the accused.
,.st To represent the Departmen, in revisiot: matters belbre ihe Cr:urt of Sessiou.

,'xi'r To tiurrish a statemir-rt of the cases handled to the Pr. CITiPr. DiTiC|T/DIT'c,tncerrtcrcl. tr','

3gtl'Apr.il of evei'y yc:ar. inrJ:cal.ing the perfounance in preceecling financial 1'ear in 'P2'.
r'rii) To 1.,-ift.rnl suclr other clulie.s of legal rlailue as ltla)' b+ assig.ned ttr hirdher by thr:

l)eparriireiit:

.,\ssistance i0 Special Lrublic Pr'or;tctitors hv the trluprrrtnlt:t'ri 
,

(i) Thr, lpvestiga.tiol or Assessirrg Oificer, lt;iving ir:risdiciit-,n cver the case or tlre l)irectoralt:

crf'Criminal 6rycrstigation (D(-i;, shall 1-.r'ovicle all assistaLice to the SPPs stich as; providinl;

original L'ecolCs: procluc,ing th,: Departtnetttal Officers as r'r'itness' et-c.

(ii) 'l-tre SPP shall be kept infbrm,:d oitlre rlecisious of Appellate Authoritic:s hi:viug bearing ori

proseL:utioll cilses.

ficiredule of Fees, Allowances lu,J Tenns of PaYrnent:

l-lre SpI,s r,viil be engagecl in acr:orciiince wilh the rcvised scheclule of fees ancl related terrns &

conditions zrpirlicalrle to tllem as git'en trelor'r':

t-- Fees Payable
Rs: 2-000,'- per day per cas: (tiiere

shali Lre no ceiling per .lul'.
irrespective of the uttnrber oi- cases

hearc{ c>n a ,.iav)

IG. )i)0i- per cla,v per castr' tsubject ttl

Non-eii'ec tive Hearitr g

Drallin g Cc-r mp I ai nt-s2

Dral'ting Rcvisions, Replies. Written
Argunrents, Aihdavits, etc.'

Rs. 75uf per conf-eletrce lirrtiiccl to

t.

t.l

Eft-ective I-Iearingr

Conl'erence fees
(\Vitli Assessing Officer or above.;

Rs. 1,000)- pel.care

ipu.'-*.,,t for a nraxitlrtttl of 5

I confereuces in a case/connecte(l cases.

t-lerkage

Opinirrn lees (u.'ritten c4rinitll, lrl
cases/matters, other ! lttrn those rvherc

adverse orrlers have been llassed !r-)' tile
f-ourt in the c,ases represertlecl b-v ihe S.?P)

Rs. 2"000f pt:t'casci-.{rtrtrr:cleil cases i

I A sutrstantisl aLrcl efl'ec.tive hearing is ont-'irr rr,hicir sj1hg1 c:ne or lroth the partic.s invoived irr

a case ar.e liear,J b1'the Coutt. [f the case is merrtiorreil and acljo'.rinecl ot'ot'll)'directions al'e l]iveil or

1-rl1ly,jrrdgerrrent is delivered b,v the Ccltut, it rvouid i.tot cotlstitu," ,.,-t qfier-:l,ive hearing,

tj lisuti:;taltially iderrtical cornillaints, afficlar,:.ts etc. are ch'alied in counectecl cases (as clefined

irr par-a 3.?), r.lraftitrg fees of Rs.2.000/- r'n'iil lre paiti fbr the maitt ctts;c oiill;. Ftlr other cascs dlaflilg
ti,es oiiRs. 750,'- per ca:re u'ill be paid.
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I1l. lf snbst:Irtiall,v identiczrl Revisic,ns, Rcplics, \L'ritten ArgrJmettts etc' zrre dlafted iu cc-iunected

cirses, cL.a{iing fees ot: Rs. I ,000i - u,ill b,e paicl }c,r tl-,e rnain case onl-v. For oi-her cases clrafting fees oi

I.ls. ,i()0r- per case rvill be paid.

3 2 A.plpcarancc fce in cr)nner:ted cRst's

vr':s :ittbs;l.lntilllv identicol i,*t't'. u'here the argunients :lre
$,'iren mor.e than orre complaint in,,,olves sub:;l.rntiltlly iden'

l-,:ar'C in th.: main 9336: ar).d tlre othc:l {lases are clt-ciclcd accorclini;l;" 'such complaint itr lvhiclr tlre

ar.gunrents arr3 lteard shall be ti'eatrrcl as the main case iin'J the othei's as oolilleoted cases irrespective

c i tlre fact rvhether all the cases are hearci together ol' not. The SPP titoit U* paici appcarance {'ee as

[r]r p,'.a 3.1 above in the rnail case ancl only Rs. 750r- in eacir of tlie cotlrected cases for every

c:'fective lretrring.

3 3 Crut of pocliet cxllenses

,fhe. 
arnount requirecl for court f'ees at the time r:f liling a case and ,--tther tniscellaneous expenses

i,,icluc.ing rbr obtaining certified copies ofjuclgenrent/orclershalI L-'e t'eimbttt'sed to the SPP on receipt

c I'ihe claim

3.4 For" matters outsirle Heaclquartcrs

1l'5e lreaclcluarter-s of the SpI, shilt be the statiorr rvlrele rhe Trial ctrr'rrt for r+'hich the SPP i:s enqagecl

i:; st-ationetl)

-: {. I When the SpP is require,l ro !-lc,(rur of heatlclulirters ill conrlectioll r'vith an1,' litigatign or t'cr'

cr)r)ier€pce oLrtsiclc t6e heaclquarters. iri' ri,ill be entitlecl to a daill' ['ee of Rs 3.000/- pct'clay lcrr the

i;:.,,s 6yf lr'5 absence frc.,m dre lreaclquartels inclucling thc ilays clclepalinre liom, inter'.'eninlz holida,vs

arrrl a.irival back to ihl: hea,Jquarters. i-Iorvever, lrc' f-er:. will be paid foii lhe da1' of dellaltrire if he

lr;o\res; lieaclclr-rarter:s aiter cor-rrt lrours i::rcl ibr the date of arrival if l'r': arrir''es at tlre headqurat'ters

i:,:f,,:it: tl-re coirrt htrurs. TIre- clailli fee wiil be in aclelilion ro the normal appeerallce f'ee as plesclibed in

'a[;]ril -i. I aDove.

3.d.2 Tl.avelr,Hotel Experrses: Iu ad,liticrti to ti-tr:.laily fee, thcr SPP u'ill be errtitlecl fol travel

e:ip()l.rses b-v faiLr in Filst ClassiAC 2 Tier'. Roacl mileage for tli': joul'ney actuall;,' performed b1'

Eius1"-[trxi/gu.,n Car will be paid as per lr,lileage Allorvance in the 'i-.A. Rules applicable'io Central

(.icjrier,nment Selvants at the rate aclmissible to otilc,:rs drawing grade pa1' of Rs' 6600i-' He wil! also

L,: paiil a lurup-sum alnorint of Rs. 750i- as con\/e)allce charges fi'r'p':r{brnring local joume.v rvhile

c'.uside the headqua.rters. He rvill also be entitled t,.r aciual eXpell:re-t fcrr staying in lrolel. suhject to

r, a:rir,lltnt of Rs.3000i* per da-v'

3.5 Latc submission of certificd copit's tf judgcrnertt

il the cer1ified copy of the ju,igenrenr is not" ricrliverecl to thr: oitlce concerued rvithin l0 daiis

i,:xclurclirrg the iiLlc iatcen by the iou,rts) frorl tlte tlare of judgement, 20% of the irearirrg f'ces

payiible to tire SPP shall he decluctccl.

3,6 Proceclure ftlr submission attcl pirl'mcut of bills to Spccial Public Frostrcutors

The Spp;; sho6i,J submit prof,issiorial bills in proforma 'P4' c,f thisiirrstruction try ll)tr'of e'rer)'

l1tol1th. 
'i"tre Sills shoLrld epclose copry ,rf tlocurnenis clrafted, in c-.ase of clainr lix dLalting fee. anc!

r-riinlrt':,sigist of procee,Cings ol'".op," of oldeniLrd!:ement vvhere-it is necessary'jt lutt.of claim for

a[)poil,.i]nce t-ee" 'Ihe bitls sh[ll be scrtrtinizecl r*.'itirirr 30 drrys of r'<:cciPt" aitd ilettctetlcles ol' Exccss
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clairn, if au;v, shall be corunLuricatecilorhe Slrp,,r,iilrilr a week of such sllrutiny. The scrutinv of bil]ssbioulil nr:r be l<eptpending clue to non_avajlabilitv of firnds.

Afier passagte, thc bill should be arrangecl in seriatim crf'receilrt. firr-prayrnent, 'l-he checlue shouj.lbe: sr:nt ro the SPP concerned girrin.g pu.ticr:lars of biils covered [r1, 15e pa1,ment.

{. ttight fo Privafc pracfice

(i) T'he SPP r'r'ill have the light to private practice, lrut he siiall not appcar iu the pro.securion
matters against the Depaltt.:retrt iu any corrt rlr be associarr:d rvit5 uny urr.a**e in r.espect ofa'1" offence u'cler tire Dire ct 'r:ixes lavr,s irr a1r!, uraruret.

(ii) I1-the SPP hirppens to l_re a pattner of ani f-rrm oi ler,r,te's or solicitors. it rviil be incurnlrerrt
on the fiun not to take up anl'i prosecutior: case againsiihe Depa.trlelt in any cotut.

5' ll'he clclT refen'ed to in this rnstruction mellns the ['r. chief cnmmissio'er of Incoure-tal/cltrief Courmissioner nf fncorne-lar in charge ol'Prosecution matters irr irr" ccrr Regio*.

6' '-lhe Prosec els sul-renil,t'etrgaged ry the Depaltnrent on tlre basis tlilnst:ruiction Nc,-l9l5 will h called as Sipecial pubi:ciprosecuiors.

7' 'fhese guidelines and the levisecl scireclule ot'fer: and trllou,ances shall co'e into ,:fi'ect liorl(r7.09.?016.

!l' rhe SPPs rvill bepaid tle at tlte c,hl rafes in r?specl of t]rci'iipi-ieirrance and 6tlrer !r.6rk do*ebvthctn olt or bcrfore 06'09'2016 atrci ar the revisr-:clrares in r.rp..,r of the rvor-k.-1.,,-'" ii,'ir..";;;.';;afrer t)7.09.20I6.

il' ihis issues with the conculrerrce ol' lvlinistrv tlf Lau, ,rrrril .lustice' vide t;reir. l.D. Nc,.J'll0lcti2i2016-Judl.Part(l) claterl 24.06.2.01.5 alcl the Depiiirnierrr of Erpenclirure I.D. |Jo.{)(4)i201.2-E.ll(B)-pr.dared 29.08.2r1 I 6.

D.'{B:"}fi+ll
CJBD.i

Oopy to:
l' Tire Chairpersoll. I\4enrbers iuil other offi:.:r-s in L-BDT cl' the ranli of Linder Se,:retar1, anriahove.
''.. The Corn;rtroller rrnd Auditor Ceneral of Inclia
:' The Jcrint Secretzrrv & I-egril :\rlvisor. lvlinistly of Lail, & Justice; Nerv Delhi4' Department of Expendittrre, l\4inistry of Firrance, Nerry Dellri r,,r"i-.t. their Expenditure l.D. lJo.ll

(41 /2072-E.| (B)-pt.dated 29.08. 2016.

lan Extensiou, New Delhi
lhi fbr printinr in the cluarrerly Tax Bulletin tur,j

8. Ol]lcial l,anguage secri'. I',r Ilincli tr.nslaiio' t /
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Farticulars to be firrnished b'v" an

Prtsr:cutors -.

PROFORMA TPI'

r\rlrr0clte applying for engagement as special Puhlic

t. Narne ol'the Person
2. Pcrtnanent Accourt No'
'i. Father's Naure
4. Dale of'Birth
5. Acldless :- (i.1 Residence: '

t;lte Bar Council ancl'Rbgistraiion No'

nd other Pafiners
s an Advocate
s under Direct Taxes

tnrt to be attached)

Verification

iSioiDlr.-iW/o,--_cloirereb,vileclaretha|lvhatevet.lrasLreenst,ated
l. to;r*", ^ppil.ltion 

i, u.,r"6 *-" t *,,t oT-tt 5 t norvle<'ge ancl.belie'f'

Signature

l) A.'l'E.:

:'-.ir?rtu"r,rt to suhrnit tlocume.tary proof rvith 
'espect 

to lforesaicl itr"tns r'inform:ltion

[Jndertaliing

I. s/olD/or'wio cto lrerelry cleclare thai ii engagetl b:'thp Department' I :;hall fully abide try the tefrlls

aird conditions ot the engagement' Siqnai'rt

[)ete:

['Inr::e:

n- --.- ,: ^F O
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PROF()Rf;tA'Pl'

,{Ni\I.JAL PERFOITMANCE APPI{AISAL OIi SI,IJCIAI- PTJ}}N-IC PIIOSCCI-iT.OI-I'

FOR TFIE F-INANCIAL YErtl{

PAR.'T..i

'f t'lli,ltte of the. l'r. CCIT /CCIT R-e'girrn i ' " I

CITICIT Char

PAilIT-iI

PERFOIi.NIAI\] CE R.trPOIRI-

?: ;;tpGiilt tt* at 
".t,t,*-r 

g the p eii r-'' d und er 
-revie 

w

Iiist ofcases tcr be enclosed)

tli+; rlrarlrlrent

:l i Cases clecidecl aqainst the Deperrirrtettt

ili 
-l-Cotnptaints 

Quashed by Hon'blt: Hi glr Coi:rt
l--- ----.-'-:* -il; C-tftbncres Compoundecl l>y ihe Dep11tm911l

i r',

!i,(}
t-'----'

Cases adjor-rrrred Sin-a-clie

PART- {It
I

---l-hr"merr 'iDl'f on tiie

rformauce of the SPP

Pl'. CLrm l :l i ssi one f o l' luc trtne'f ax/ C c-r tnqrrlsi oner o f ! r" com e 
- [-qr

Revic.r,v o I thel!_rlEjgr!glt orylaq.. Uy1LhiryJgrl,-q 9-l- r-
i YES/ i\O

--Wtr.qfgIh.igaglg**-is l-ound satisl actqr]'

I.t_Q'lt.:

F *-I ard parrll ofl tle pro {br.nlii art: to be filli:i bv rhe SPP. I'irrt-ll shoulcl be Verified b)' t}re

r:,sl:rec:tive pr.cslTipr.Dsl'ilcsfl'illsl'r belbre offerirrg their comrlleiris or-r the pet'fbrrnance'

i
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PItt)F {)RN'Ir\ '{}:J'

FElrn O i<r": 
rrrrn 

C r a F PRAI S AL O F S I' E C I AL I' U t] L I Cl P R O S E C t J T O Ii'
FOI{ I.FIE PIIRIC}I}

__-__ (TD be sent at ttle time of-t'ettewrtl of ternr 9(-9l\glggn':ttt)---
PITOFOl{N,IA

P.\RT.I

i. Dete of Bi|th

, 4,__D_g1g i!'First Erlgq-iement

. s.-Dtt. "f expir,v of existing Teur-tre (Board's

I

I

I
I

I

I

I

IT'IIRFLT T{IITAi\ CE REP O R'F

Ng.9&$"' liflt$istl-lv]]r9 J4' ----.,
Cases decicled iu f'avour of the f-)ePart]-Ilent

:- | QeEr!99'-494 "?s1+t!-e1-!be 
pgP4!q$

r! e High Courtr. - '::-!:::_

ibl rvhat rreriod?

l- a )cpil'trilent

I t',.
l-=; ullt-

j.- ;ccrr/cCrT' srri.t'r,cir *iirr tr,"l-
;lerformance ol the SPI'? If ttr). tltr: iustatrcts

ottt-.*t'.Ol ff s.t,,4

] r:eference No. by u'hich la-st Flenerval \r'e:j

i _ qqlt' oqu d _'_!o gltllgjrygirgll-
PAII.T-II

pr. CHIITF COIvII"*TISSIONER OF INCTON.{E TA)ii CHIEF CON4\'IISSIONER OI'INCON{l,'T'AX
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PROFOLII\.IA 'F4'

Sill -qPrssgel1q! Laate
P.r.t=I-!_,_C_ll_cq'.r1_c31nq_qli_C_ll_Ql

PItE-RIi{-lEIPl'ED

P.ART A i.tSill for Drafting), ls appticable
(Arnoiint in Rs.)

writren Inents etc.

PART B {Billifor a;rpelrrnce etc.), ns apiriicabie

Srrbsiantial ar:rd eflectirre hearin t (Whether (jonuected case- 'r'-es ,/ No
Non-ct1bctive hearirr

-J. I C-lonfcrcnce fees

s

ol

(l

d(

.lerti[ied tlrat the above infbrrnation is correct anci in
,ilrcrrr: clairns have not been nrade earlir:r.

irccorcleurce,.* iih ttr e terms of en s.a gement.'[l-ie

Rcce:r,ecl Paynlsrl

Signa.true and Narrre
0l S;recial Prrblic Prosecutor
N'fobile/Tel. No.

;'-l
i

I
___,J

fol'olTice u$e onlv

P"r't A
Part B

J_c,_!4! j$qU4_{i1mgd
Deductiolrs. if an
Arlouut passed tbr payment

'Tlrc'ljPP shall be intinratecJ of tlre deciLrcrions rriade berbrr n:lvrnirrt c-'f t3r.- l.ill

Nnrnc ot the SPP

Prr. C; IT,/C I T' Llh arse

-t
- ;-
-;--
-o
o.

Narne of the accuseci

Section(s) of the Act i:rvolved

Dates and atroLlnt of bills ea.rlier claimed
in this case

CirclelWard

Revisions. renlies.
W'ritten opinion

Signatnre and Nrrire of the I)-D.O,


